NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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This M.A.792/02 arises out of

Order dated 25.92.02

0.A.395/02, which was disposed of on 6.3.02,

By filing another Misc.Application the Respondent
were granted time,on 21.6,02 till end of

August, 02 to comply the order dated 6.3.02,

Now ey filineg the present M.A.792/02, the
Respondents have sought further extension of

time to comply the order dated 6.3.826
HMaving heard shri S.B.Jena, Addl,

Standineg Counsel for the Respondents and Shri D.
Panigrahi, Advecate for the Applicant, as a last
chance,time till endof Octoker, 2002 is gfanted
to Respondents te comply the order dated 6.3,02;
skject to payment of costs of $.2eﬁ/—(ngees
Two Hundred only) teo the Applicant. M.A¢?92/®2
is dispesed ofaccordinely.

Send copies of this order tof
Respondents and free coples of this order be

also made availaele to the counsels of woth
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